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5 ' NOTIFICATION
lhe 4th’ Noveabei 18t
No.LGL 120/84/35. ~The following Act of the Assam Legislative

Assembly which received the assent of the Presileat is hercby published
for gencral information. ; -
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ASSAM ACT NO X}g OF 1984
‘ (Rccelved the assent of the Presment on 22nd Nowveimber 1984)

THE CODE OF CRIMINAL PR?CIE-DURE (ASSAM AMENDMENT)
AT g4 :

An
Act /
to amend the Code of Cummal Procedure (Assam Amendment)
Act, 1980 (President’s-Act No. 3 of 1980).

Preamble. Whereas it is expedient to amend the Code of Criminal
Procedure (Assam Amendment) Act, 1980 (President’s
Act No. 3 of 1580), hereinafter called the Act, in the manner
hereinafter appearing ;

It is hereby enacted in the Thirty-fifth Year of the
= Republic of Hidig as follows

- Short utie, 1. (1) This Act may be called the Code of - Criminal

extent and Procedure (Assam Amendment) Act, 1984,
commence- . .
ment.

(2) It extends to the whole of the State of Assam.

(21t shall be deemed to have come into force on the
5th day of June, 1080

amendment 2. In the Act, for Section 3, the following Settion shall
P s be substituted, namely :— .

Act No. 3 of “3. In the principal Act, for sub-section (3) of Sec-
1981 tion 197, the following sub-section shall be substitu-

ted, namely :—

“(3) The State Government may, by notification,
direct that the provisions of sub-section (2) shall
apply —

(a2) to such class or category of the members of the
Forces charged Wlth the mamtenance of public
order, or

(b) to such class or category of other pubuc servants
charged with the maintenance of public order, as
may be specified in the notification, Wherever
they may be serving, and thereupon the provisions
of sub-section (2) shall apply as if for the expres-
sion “Central Government” occurring therein, the
expression “State Government” were substitu-

ted.”
£ ’ K. LA‘*‘«KAR
! Deputy Secrctary to the Govt. of Assam,
' Legislative Department.
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